I} THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTPRCK "B ENCH3 CUTIACK..

b

ORIGINAL APPLICATION NO, 106 Or 1999,
CuttacCk, this the 24 ay oif May, 2000,

| VRS.
UNION OF INDIA & ORS. RESPONDEN TS.
FOR INS TRUCTIONS. St

1. Whether it be referred tothe reporters or not? ¥/

. f"’j ®
2. whether it be circulated to all the Benches of the
Central Agministrative Tribunal or not? [\
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CENTRAL ADMINIS TRATIVE TRIBUNAL
CU TTACK B ENCH sCU TTACK,

ORIGINAL APPLICATION No. 106 OF 1999,
Cuttack, this e th day of May, 2000,

CORAM ¢
THE HONOURABLE MR. SOMNATH SOM, VICE-CHAIRMAN
AND

THE HONOURABLE MR. J.S.DHALIWAL,MEM3 ER (JUDICIAL) .

SHRL AMULYADHAN BISWAL,Aged aboat 30 years,
S/o.Late Natabar Biswal,AtsKhartang,
POsNurtang, ¥iaskKuanpal, Dy st, cuttack,
sApplicant,
By legal Practitioner ; Mr.R,C.Mchanty, Advocate,
-Versus-
La  uUnion of India represented thraagh its
Chief Postmaster General (Qrissa Ci:Cle),
At/Po:Bhubanes'f ar,pi ::thhll Ma-1,

2. Senior superintendent of Post offices,
‘Puri Postal pivision,At/Po/Dist:puri;

3 RESPONDEN TS,

8y Legal Practitiomer; Mr.B,Dash, Additional s,anding cainsel.
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ORDER

MR, SOMNATH SOM, VICE-CHAIRMAN:

Inthis ':’,):iginal Aprplication u/s,19 of the
administrative Tribunals Act,1988, the applicant has prayed
for a direction to the Respondents to recansider the case of
applicant taking into consideration the indigent condition
of the family and appoint the applicant in any post in the
Department .,

2. Ca@se of the applicant is that his father was
working as a Gr.D in puri Head Post office. He died
26;12.1997 due to cancer, leaving his widow and four children
of which the present applicant is one.'of them.puring the

v lifé tim.e of the fathekr of the applicant, as Be wasl_ sﬁfferiﬁg,g
from Cancer, the applicant and hié brother had incurred

heavy loan to defray the medic¢al expenses of his father.It is
the case of the applicant that the loans are still pending
and the financial candition of the family is highly indigent.
It is also stated that .the terminal benefits received on
accaunt of the death of‘ the father of the applicant have béen
utilised in repaying scme of the loans, In view of this, the
applicant has came up in this original Applic'atiomrith the
préye:s referred to earlier.

3 respondents have filed the countér opposing the
prayer of the applicant stating that his caée- has been
cnsidered and has been rejected on the -grc'xmd that the
applicént‘s father has completed 36 years of ser:vice'before
dying in harness, The Circle Relaxation conmi ttee has also

noted that the condition of the family is not indigent,

Respndents have further stated that the widow is in recelpt
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- of pension of B,1760/~ PM besides she has the izﬁcome of

s, 4000/~ per annum from the l anded p:operties. It is further
stated that the deCea'sed Government servant left behind his
widow and foar children of which two daughters have al ready
married and two sons have already becan’evlj:ajor prior to the
death of the e'hployee. On the above groands the Respondents
have oppoéed the"prayer of the applicant, After golng throagh
the records,we find that the widow of the deceasad empioy'ee '
is in receipt of the pension and the two sns of which

e is the preseht applicangt, have 'beCOme major before the

death of the father of the applicant on 26,12,1997.In considera-

_tion of this, we find nothing wrmg in the findings of the

Circle Relaxation Committee that this is not a fit case for
compassionate appointment, In view of this, we find no metit
in this original Application which is accomdingly rejeCted but
in the circumstances,withairt any oﬁer as to costs.
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